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i
Original Application Nn. .

\d / veee0f 19910 Cp g nal
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APPLICANT(S) SAVSIYA 2R W, 28 sonadbu . Vo |12 ‘%‘f‘u
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Particulars_to be examined: Emdorsement as to result of \Q
gxamnination 0?\\
Is the application competent? \/JJS
a) Is the application in the
prescribed form?
. ’,
| (
b) Is the application in paper -
book form?
c) Have six complete sets of the I~
application been fixed?
P |

a) Is the application in time?

b) If not, by how many days it WNe

is- beyond time?

c) Hag: suffieient cause for not
making the application in tims,
been filed?

Has the document of authorisator/
Vakalatnama been filed?

Is the application accompanied by
B.0./Postal Order for Rs. 50/-

Has the certifisd copy/~opies
of the order(s) against which the
application is made been filed?

a) Have the copies of the
documents/relied upon by the
applicant and mentioned in the
application been filed?

b) Have the documents referred
to im(a) above duly attested
by a Gazetted 0fficer and
numbered accordingly?

c) Are the documents referred
to in (a) above neatly typed

Has the inddx of documents been
filed and paging done properly?

Have the chronological details
of representation made and the
out come of such representation
been indicated in the application?

Is the matterraised in the appli=-
cation pending before any court of
Law or any other Bench of Tribunal?
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Particulars to be Examined: Ednorsement as to result of examination

11. Are the application/duplicate G -
. . J A A T
copy/spare copies signed: PN Mo Copyy
! /

12, Are extra copies of the application | "

with Annexures filed? KL A2 AN N Say AL U oand

\ A - \
\'\"‘f‘\ \ It

(VR
:

a) Identical with the Original? .

‘/;‘;\‘I.‘
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; ; O A I @ b v
& ) Wanting in Annexures WAL B V\fokkg Qj

/\ /.
NOSeweooennon.oeP3385 NOSesssouwoaa? f N
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15, Have the file size envelopes bearing , "i ‘
full addresses of the respondents
been filed? N

b) Defective? (Ao L. y

A

14, Are the given address the Y
registered address? A%

15, Do thes names of the parties
statzd in the copies tally with
those indicated in the appli-
cation? g 1

16, Are the translations certified
to be true or supported by an
Addidavit affirming that they

7

are tpug"

o ATE the facts of the case
mazntignaed in item no. 4 of the . ¥
application? Y ALK

1) Concise?
b) Under distinct heads?
c) Numbered consectively? N R

d) Typed in double space on one
side of the paper?

18, Have the particulars for interim
order prayed for indicated with ;
reasons? & :

7R

19. uwhether all the remedies have been
exhausted. SRS
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This case has

v

6/11/89| 'None appears for the parties.

d

been received on transfer. Notices tO the:part

Allahabad.

were sent from our office at
.However, notice be again sent to:the colnsel
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J M,

: S e ""u 28090
’,J/ NQ (/)\\kQ& ) ) B |

BPpPiconty 70

\ A
P50 Y (e el

L

O

. Hen . \ \/ 7 3:‘/’0 }:i l/ IIL(
l""f ._.._,

S -
i SThe \F@'h“ﬂe// )\w <‘+ Fdﬂ«&q

f(ﬁ’q nebice sevved s Asm
Y’&)\MA ok e w}ﬂbc_mo’"
[@y e e hfe/mw (/ i
Then< ve - Fhe  wr Y }Oe/f)ﬁ o1 ’JJ—M ssed
w}qJ‘ke\;J’ Ov\:\‘a OYM as e, costy.

‘Cign%) h

hao

2

tes ()

L ij'x YV g {8 A

(/y ﬂ“ L r:/ i\]/
dels 1)y
’ﬂ",y..‘ ,.;f’r\r /y- L (A ;Z
S */( it " LJ G /‘3

'\\IXI'

/

’f"" s '/K—/ {,-',:f_,, -
D, ( i

. Vt»éa b

/w ¢
\A»L A btf///’Hl, fj
1."\/4 ,LM;W_,_Y

W ULk A J Lv;\ ¢ 7Y

(Vﬁv/ ."/, l/.l,,
it

{
o A NE

h :
S | IV)V/N\P 4

%.J M’(ﬁ o Nﬁ uw‘w,u,«j

kan

bacy .
o

R

Dinesty




3
L

90 Do A5~ Nl bl 1 p o 1
5§ 1% i i i A‘
Aee (ars /}/" Ge 7// Inilis m//ﬁ g , '

G4 »;C/L/

13
p éi"l‘ 70 /\/iL /g;(#

e 2 7,

“

\ "; oM !"’“ "/"\'i : \’"‘i ‘ \ "N h i \‘,4,; \J : ‘
1 \ v "\ N ~ N "
: W AAR WY P, MY v B :
- " A " \ ‘
) /cd | S B s
| L ( J \A 5 \ )
S al QN ’\ (% N ASHAVAANA L
o) CAL N, :
\ ~X { \ 4 k | DR S S \ \ B ;
A Y, S5 \ PeAAL AN SRAUAGA LA RE LD Wi
Q 3 AN G QL8 g)\‘l_ :‘
g ) ¢ ;
Nz ( >
h - | <\ ( - i
SAAGLSR, < \ WO NGOND - AN Ve <) ‘
N S -’ 4 :
( 5] ; : J
e A
Q QN i
AL NV WL ‘ :
\ \E e A \ 1§ ! 7
\ 4 | Y9 ]
j fﬂ LA A v:50f gif i Ms h‘”
; ) & A i
‘{"‘\ v = X N / 1 ' ) .\l"‘
/, | o, Hlee i
~ / 1<

: ,%‘4("/*(. ‘-—‘-1"\ "h

“Thsr Come Daney
‘,\/p\‘ \L.L&{q.\.'k’,(— ('w) % KS
A}J&L(Q/}‘C«M 1
Lv\ (l,tt;-‘v —H'w ‘ S .

) N

Nkt

Ly
I b




/.,\ //.,.,,7'/ o e Mo Torgliics /‘—/‘/"'f/% s ?)(\‘ C‘/ﬂ?ﬁ'.?/}-f/'?;
\‘fﬂ\m, . Hers g PP M, /7 vﬂ ey SF7 - :

//I/v\f) ﬂ//? éJ e L«:\« m .ﬂ*?fi”t ’Vt7 "m“"é?\a.

/4" ﬂ%ﬁ,{ /Aé;‘/\ Ro . -; (,/9 (2( - W"b)’l"ts

A Afplenod oo a1y pld]
L’VZ5 %Q/ ]7 LQ/K'\/ é\'z. 7/A Ljé//)({,ﬂ 4”‘" /6{1/“ ~
h/ /%(éﬁ/ A//Ly 5L¢h4/7;f[{“/ ‘M,

4

<Ll /}.f/ 674’ffd “"74"//£“/2“"

A ffrlii] Sy B apfectostl L) o
Z/A/ /‘,& /”“‘4//}7 Zo-2 .9

2 z//é‘ /= i
oo ﬁ/vwﬂ»é//hku 2 @m,}ﬁw «;/

f&’VL,z % ﬁ,,é( [;V, C/c——w%% %;cw
J///r ﬁ$7£ c‘mv,,)ﬂ LS/f\Wp /( Co )X

b7 cuéu// ) S e /,¢47é4,Y

’DM’P\,L\/«WJ fAfk/ ‘ij /4,7 /LM/
/Z\} )jéﬁr/u«i! / //u——o /?7}%1’“‘1/(

2‘(‘77/%_4)”7% %\4 C’wnu( e

(e - /\z/w’/ Seom elionr

fes g gl - oty § 44
/(/ for A7 /‘”’7’"’” 4 &
L 10 (%1 e fordy 357 e

%" 7oA c’/L&u/ ./4‘5:/(__', Zjé')‘;)M ﬁ /.,(/“
ﬂ.ﬂ /]%7’74}»/ O(e/(/% 6/‘ /Wa/zéaz%/
7 /A o f,%/vt 07 (,( m((b :

. ;a\é" ‘»
AAld 2, .3 9o s /// ask &

a~4 Ao e 4/7 Lm«)/c 3 Lc/%
éf %A/}écé/ f’ts """ f‘ x/\, /\/{,’h V/}‘
—r //’ /f& ,5/ . /‘/4/[4;7% C(‘

CW&/Z;‘( /—f P hov /\,@ 7 p

)

i o} ey HC > grinels

S e

Uy &

o\ - A 4
s Ve . j




179|903 1) , 1

a—

- ‘U b
\\@an\m:yu»i\\fu < \\m‘ﬁ\«vqﬁ A B S X |

-

lo hled  MP 03]l
~ ) xz{—w oun~sr~dnany .
S~ 3w~£v~«s-z>\~ C atmpaf I

. S VR el
N Sbeiwjémgm Q_ans. I» \\M‘f'“’,; - ;“eﬁz‘& i L__M\wj
d 4Ll
% No RA - hl=d
YA

«— K "~ e
\’\/
o

— ' \ B N TS c‘)i\'\,v\{} \\‘.\_&'\ o - AL
7 , , <Y
2. 29 Men 7 Famlics K At e I
4 ¢ Vs LAV )
o 7 Dby i PEEL e fent
Ao 7 AV ﬂ// Loests f;/r ;

»(["y\,\\ CDO'U’Q MvMOWRﬂ'VLk LO = //‘\Qf
(P ;

yﬂ ﬂh:,ﬁ;?7 L boslm e /57{(’,«— ol
é 2L sz g 4 ‘
afflerst b 174 T e S
/ p k 5 Sl 2 ( /(< 4
12 //utt/"\j /Vf . -
;’(511 B § ﬂl:w\%‘[[/ﬁ/é‘)7/ L Meds, (6 ff//ﬁf 'f‘?ﬂ-[(’/?
. ’;47/, u(}é/’zé/“{ Zﬁ“mk 46 é”y’[/a’jb YZL
7 fr Aaninsy eu (€ 27
"

ot I~
A1V

M|
#

. Ve

Y
[
.

18:%-4) No QMLMX\ Aﬁ,(/)«(}ﬂ 1C 4.5

) C U LM |
-‘F\

O\ O\~ \
o ' S\ - , . .

.\\.I\/‘\"v \’K}‘ OY)Q/\\;\\,\Q\ | (NQIV\
O N e

C‘}v\ﬂ—R»zD QQ:‘?\M% G\ AN

,. Code 35

N o C‘\\A Q\g\b\ .
. Q\O\DL\ CormA =

(@ N d\ ‘DQ\ . X\V\K—Q\

™

© g B Sihmted

) N \Zg_ i} ) M‘f—-m\d}% :Ml% |
| .

il %LTL J




ot Y, oy,
, EACALN ’ Q. ~ \\,v\ S
WO W SN \\\@ié\

_—~

ALY

‘;\@\\'\QQ SELY ‘V\\—ki\'\ ﬁbhk\ ¢ \.,:\ L@ A @\\ x&\‘ K

"I4 . o \
A ;@ \L\¥\L> C TN g,\(, &D ( 5\3)&:%5{ P f‘

\ \\wﬁm‘\ S Q\f; A .o | V%,\/ i

'\‘\L\m"\\}j‘b -

!

C:;Uv(,, \A

M - Vo oy gd % Yoo ay

X
o

10 . af _ — |
T oW DK fgmaas) AW, Sudmibed Fov .
W WY \Q - oleyyg < A ol & &1'17 '7971«% .
D —4(/ CMM ’
S . o
O <YW S \‘L\L\y& & (} A C,_\
™. &)\L\!‘Q)\—X C &L\V\Mk .-%Q;,’ (Yv\\ L\.C‘_C_R, \j_ %(3

Conyr, | .
I asitudvnes] 4o \1 e g
%\is ;~~_j&¢3\)\ol_ .

A

WM,

AW,
X
14 X .91, No  Sithy. AN o 43 23| .q
N
256, -

\\g %ym;jf«d‘?r% B9
&

A1 g \\. Bﬁh"\?‘r :Q'?f%? ber 91
L



X S

o ‘§nll«;_§, @gw 9y

A

7-5-0 </”ﬁ”7%/5/1//“~z/</;¢7

ol =

‘R
o v
a8
7
N
!

K Q-

1y g

iy /w[ (e //[m/

//7//(/»{441/% o /75 o) ‘”1/?%%77
/Z%/f;}{>§ AR ,/Zf%béé /é;%%y/ éi
o L i flerel.

0 m [ e w1y e &

/-4 -3 2
L

J ¥

No ) agbavbaao o
1&3’M& J

h

Hon'rle I'r. Justice U.C.Srivastava-
Hon', le Mr. K. Obayya - A,l,

- This applicetion has neen filed for
amendment in the appligation. The amendment
sought by the applicant seems necessary.
Accordingly the application for amendment is
allowed anc smendment be incorporated within one
weeks. Reply of the amendment may ke filed
within %ﬁ%ﬁx weeks after expiry of the afore-
mention period,., List this case on 22.7.92
v

V.C.
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‘Date of Decision

-

S Z‘/’Yhéé jZdﬁJfo]ﬁ/ : : . PE'I'ITIONE,R.
- Hhop [DD .
C

: Advocate for the Petltoner(»?»)

- s <R (o

VB REUE

_.._L_ZL’Z/[‘”J ;%7 z///m £ t/f/w__, | REuPONDENI.‘, :

%’7\“ ,_'[ /»(/%Zu// oL Advocate for the R.auLOL'D"' TE S)

CORAM
g Whible. b /( [{m%/»; il ¢’ / b ),/L/
| 3 WhEth‘t Racperter of iocal papers may be allowed R

o :  see the Judgmantz ;
v

’

4, To be referred to the reportef or not' % g

e Whether their Ir“Ofd ships wish to see hhe fair e'opy/ ’ )/'V‘
of the Judgmentv = e e

R4

g

4y Whether to be ’irCulatcd tg other benches 7 8

-
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——  _SIDE GENERAL INDEX
CRIMINAL

(Chapter XLI, Rules 2,9 and 15)

e 3
Nature and number of case b<?. ,3 > u)‘é - 8 (7
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Name of Parties Urm—er LAo- o AN L e o
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Date of Institution é / ;? § “ Date of decision 7
—_— e — : i
} | | ’ ! o / g
\ [ ( Court Fee Date of Remarks
Serial { Number 4 admission | Condition | including
File no.| no. of | Description of paper |of sheets of paper of date of
paper ; Number to document | destruction
of Value record of paper,
stamps if any
1 2 3 4 5 6 7 8 9
_ Rs. | P.
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.I have this day of

the record and compared the entries on this sheet with the papers on the record.
corrections and certify that the paper correspond with the general index,
the aggregate value of Rs. , thatall orders have been
complete and in order up to the date of the certificate.

198 , examined
I have made all necessary
that they bear court-fee stamps of
carried out, and that the record is

Munsarim
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In the Hor! bls High Court of Judicature st Allahabad,
§itting at IuCknowe
m>kf2<ﬁz
e writ Petition Wo.. ____of 1984
5 20 Y
e — Una Shﬂnkﬁ?‘.....ooooooocoocoooc.ccoooooOPF’tit:;C-nfj‘rC
Varaus
Union Qf Indiﬂ and athgt‘su.n....Gp'rosita—Parties.
N DR F
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1e Memorandum of Writ Patition. s - X W T

z apnointment
le‘t ar d’oo'ﬂ 10683% oo (3

e Amexure-2; Jopy of latter dated
/ 227 84 issued by

/ 0 Po TO.ZO P ) (:‘
e Annexulge=3: ! or“ of letter dﬁtpd

zJLot 4 iasued by 'U“
Over saer,Mahmoodabadee o e

Fe Affidavit in asupport of the
writ pgtlttan. e ce \‘

2¢ Annexurg-l: ©

‘ \ 6e Vakalatnamae o wi | 13
7« Application for Interim Relisfe o.
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In the Hor ble High Court of Judicature at Allahabad ,

g8itting at Tucknowe

- - -

Writ Petition wo:}j 2‘;@ 1984

PR

(Diatrict - Sitapur)

(o
®
o

Uma Shankar son nf Sheo Astan Ial, Ye si.dent kpf
Village and Post 0f7ice Dehawa, District gitapure
."...oPe'bi'tiona!‘.

N i
g ‘&7 g\mﬂ\

Y. 5. R.8.D.8

1. Union of India through the Secretary, Ministry
of Comrunication, Vew Delhie
2. Superinterdent of Post offices, Sitapur Divieion

~ Sitapur.
Ze Sub-Div1 sonal Inepector (Central/Seuthern),

Sitanur. e
‘;ID Doy P\WAQ;\Q "V\g/?/\}u\'\/\“j) a,\/\, VJ\U W hAA:%\:;M | %S%@e/g
- \)\.MJ ¢ %t\ = - 1

wh W Qw\bdw\«h\,s’\ﬁv" 000000 pOB E 6 Se

v BD %\m‘(’vw
§rit_Petition urder Article 2% of the Constitubien
92..1.2?. ia
T
The Hort blg the Acting Chief Justice & his
T Caspanion Judies of the sforesaid Court;



be/

The humble petition of the pctitioner sbove-

nemed most respectfully ghoweth ap urder:=

1e That the humble petitioner was anpointed as

an Extra Departmentsal Rranch Post Master avd was
posted at Dahawan Post 0ffice (District gitapur) om

a temporary and ad-hoc bagig by the opnesite;natty
noe2 against a clear vacanCy caused by the promotion
of Sri Mansa Din, the then gxtre Depar twental Brarch
¥ Post Mastere Tt may bg mbmitted that a8 many as
three persone applied for that post snd the petitioner
wae selected out of theme A CoODY of the petitioner' s
appointmant latter dated %1.10.198"% issued by the
opposite-narty noe2 is M_gxurg-g to this netition.

2e Thst the petitioner ie educationally qualified }
and is eligible to hold the aforesaid post in all |

other respeCtlse

Ze That thg petitiorer joined and started

furc tioning as Extra Departmentzl Branch Po bt laster

" (hereinafter wentioned =8 ' EDBPEP for short) at
Dehawan Post Office (District Sitapur) onm 14,11.1983, 3

ofter fulfilling all the formalities as required for |
the anf\“ointment like furnishing security of Rsoil.()oo/...i

and character verificetion gice |

4, That the nmatitioner has been putting in the
best of his devotions, sincerity and intellﬁejﬁca
in yekxs performing his duties as EDBPY st Dehawan
Pot 0ffice amd the local nublic is quite satisfied
with the work and comduct of the pgtitioner; There
has not been & single example nointing out any

insircarity, lack of dgvotion or deriliction of duty




ageinst the petitioner so fare

'
Be That the ser vices of the petitioner are
enverned by Post and Telsgraphs frira Deparimental
Agrnbs (Conduct and ggrvices) Rules, 1964.

6o That Sri Jamuna Singh, the then Inepector,

did not like the selsction of the natitioner on the
candidate, who dic not fulfill even the required

qualification for the poste.

7o That bein. inimic=1ly disposed towards the
petitioner, the afors said Inspector gtarted harassing
him in all poesible wayse However, the petitioner
has been persevering with a1l his bludgeons with all

humbleness at his comwand.

Be Thg‘b without ar;y rthyme o reason, the opposite
party no.S $amued 8 letter to Sri Raghuneth Prasad,
Malg Overseer, IBhmoodabed, directing him to take
entire charge from the petitioner anmd function as
Post Master untill further orderce A Cony of the
aforesaid order is M‘p_g_gggg_;g to this patitioﬁ. Tt
may be sabmitted thet th_ig order ha g naver been

served upon the petitionere.

Qe That the aforessid order,in xe fact, amounts

to putting off the m titioner from duty as contem-
plated under rule 9 of the Concuct e=nd Services Rulgs,

1964, mentioned absvee

10  That no order of terminstion or diemigeal
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what sogver, has been pasami agsingt the petitioner by
thority, muchless a competent cuthoritye’
g?l\ag&m' O) mj Al Yo e \.S\ \;&\_ }3 wAwran K\qu_’\ L.\,Y Vcan
\@U/\N\Wk N Vo RS '*S)\*Rx\, \/\M\) ‘\\\’\gw\“wvﬂ AL <A )\
Ul Danre s A -« ( )‘v N ‘,‘j\ S enNEe) . - UL cL\/\") = —L\
11. That on th besisg of thc nforgsaild order,
though without any f@ferencn thereto, the Overseer,
Mahmoodabad, iseued a letter d ated 2447 .19&4 which
ig being filed herewith as Anpgxugg=§ to this petition,
requiring the netitioner to hard over his charge as
EDBPMe But as the petitioner was on lgave till

27 47,1984, the charge has mt teen handed over so fare

12¢ That the petitioner cannot be put off from the
duty except under the provisions of rule 9 of the
Conduct and Services Rules, 1964, which are being

renroducéd below:=

‘9(1).?@{1’1% an enquiry into any complaint or
allggation of misconduct sgainst an
gnployea, the appointing suthority or en
autherity to which the appointing sutho-
rity is subordinate may put him off dutye

Provided that in cases invelving

fruz fraud or embezzlgment, an employee
holding any of the posts specified in the
schedules to these rules may be put off
duty by the Tnmector of Post Offices,
under imediate intimation to the
appointing authoritye
(2) 4n order made by the Inspsctor of Zost
pfficee undar mb;rula (1) shall cease
to bg effective on the exniry of fiftean
days from the date thereof unless earlier
confirmed of cancelled by the apnointing

guthority or an authority to which theg




S . ' H i
appoirting suthority ig sbordinstes"
(%) An employee shall not be entitled to any
allownce for the perici for which he is

kept off duty under this rulee”

1%. That neither there has begn any grievarce -

from any quarter nor any complaint nor any allegatien
of misconduct against the pstitionerc Yo enquiry
againet the petitioner is neviing as welle Herce, the
provisions of ruls 9 havine ot been satisfied, the

putting off the petitioner from duty is arbitrary and

‘\\ i 116 &al s

14. That the oppocite=-party noe2, iece, the
Superinterdent of Post Of fices, is the eppointing
authority of the petitiorver as would ba clear fras
Annexu!‘e;i ag welle In the present cass, the order
fot‘_nutting of the petitioner fram duty has been -
pasead by the opposite;party no.3 who is an officer
subordinsts to the opnusite:-p.arty noes2 having no
pover to aproint an EDBPMe. The impugned order
putting the petitioner off hig duty having been
\ passed by an suthority a hordinate to the sprointing
4\'( authority, is illef.:al and without jurisdiction being

""; '; ,/ ( ‘ A ‘)
P ! y . violativa of rule 9 on that wore tooe

2
D7 45 Thet Wit Petition Yo1617 of 1964 - Akhard
R Pratap Singh versus Senior Qunerintevdent of Post

of fice® and others, on similar facts and lagal

questions filed in this Hyrt ble Court, has been
2 admitted by a Division Bench of this Hor ble Court
on BHeRe1984 and an interim relicf to the following
of fect hmebgem has bgen granted therein:-

'\T 't. -~ » . iy y |
Votices on behalf of opposite-

he Standing

eeebo
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Gounsel to Sentral Governuente Yotice will
issug to pm_mm_‘hg-pqrty noeDe

Thg petitiorer will mol be rgé;lingad from
theg office EDBPYM, Post Office Dari Duha,
Akberpur, Faizabsd untill furiher ordgl se
This stay oragr shall be operative i1l 1eth
amril, 108441f any application is moved on
&hal of Respondents, it will bg listed f
be fore & learned Single Judiue before that datee™
m. DQNGJha.
e cho&hfﬂﬂd
26¢301984 *
16. That the petitioner will suffer irrgpsrable
logs and injury if he is put off the duty or otherwise
Wm restrained from nerforming hisduties &g FeDeBePelle
- in the srbitrary and illegal manner as indicated
aboves Hance, feeling egirieved from the impugned
order and having no alternotive ond efficscious
remedy, this humble petition is being filed on the
f0llowing smonget other -
(a) Bacause, the petitioner is entitled to hold
the post of EeDeBePelle a5 he fulfills all the comi-
‘tions required under the rulese
N (b) Bacause, no termination or dimmisssl order

having hean nessad against the natitipgner, he cannot

be sarygd severed from his duties as FeDeBePells

(c) Because, the impugned order (,Annexure;Z)
passad by the opposite-party noe3 is illggnl and

arbitrary as ngither therg is any compleirt asgainst

the p-titioner' s working, nor is any enquiry pending
against hinm. |

>
- b\»f"q";/ (d) Becausg, the impugned order (Anrexure-2y is
: illggal, arbitrary and without jurisiiction as it

Z

-

0..70
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hag boan passed by the opposite-party noed who is
,2 = the sppoine

a1bordinate to the opp oeite-narty noe

ting sutherity of the petitioner e

(e)  Becaurs, the impugned order (alnnaxure-Z) is

violative of nrov:e.qmnq of rule 9 of the nonduct and

tarvice fulss, 1964.

(f) Because, the putting off the petitioner from

duty without any reason whatczoevel' is bad in lawe
’J«\ Os 2 e paank Dax, Denp 22 ‘\f“fb—‘&J{/\Mdo R v

;‘(wf\/ sdn /\mv\ \T (L"’ ‘\'?"“’ ' ‘W;\gk\\— X' ‘L\N G %\.w‘w/’\/X

wwﬂﬂ’ —é” wn —-—

fherefore, it it is most respectfully rrayed
‘that this Hon' ble Court may be nleased to;=-
(i) Issue = writ, order or dirgction in the
nature of Jertiorari quashing the impugned
order dated 2371984 passed by the

s beesihen WA odid onnoslte-party noe3 as Contained in
t\r S s Riotaasd "M an Ivd WS wan Jowsna 4 emken e Yerams

conf ol g, WY wm\\v"’“‘”‘”{\fhw, A ’% Sy oo A W A n 2vinme Sy

T)

D e ,”&;“\' (ii) Tssus a wrlt order or dirgction in the
TM{V\N\-‘W\ 5“"“‘"’“& f\“}w

onopmn & if;\l nature of Mandamue commanding the opposite
: o onks. ;

Lo~ xen partias noge ! to % to refrain from inter-

faring in any way with the pebitionar in
fo!‘mina hisduties as, .D.m.yawvzw

o ewd doonf Nisem 2 R R ISR S 5
oot Unia (1ii) Ieaue any ather writ, d’er or direttion”
NN 7 as is deemed fit ard proper under the
circunstances of the casae
J\W\W&w% (iv) Allow this petition with costee
I
My & ) &A 5 Q5w
Y&J Sy Lucknow dated, Ad voc 2t
- Counsel for ﬁla Pel f’bionel‘

"\(\,\/ July 19840
W\ W A tified that i
Oertified that there is no defect in respect

)ﬂ)\b\'t\/of court-fges gtce in thi s writ petition to the best

of my knowledgee L& 63.8\/\”’\”\» i
i M
@gvoca’na
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BeesssssssvenessssnnsssrnseceeOn purely tempcrary and edhoc baais

subjegt %o tho satisfactory verification ste. required for such ,

gppointment, He will be disengeged from this temporsxy arrangemgnt at amy
any zaeeasd 34Xk a fazne? azdex fax hia RppaknkngRt time without assi-

gning any roeson till a formel order for his appointmert as issued by
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this affica and he will have no claim on this post of ELBPH, 87V, .
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In the Hon' ble High Aourt of Judicature at 411shabad

gitting st Iucknowe X
i el 7o\

Y e L ks | 1 if
‘“Pﬂawa—‘ T W R o o . S

In r's: |
Jwrit Petition Wo.___._._ of 1984

; Uma Sh&nk9r00'0-000000000- oa-oo;oococo'ooPetitiong!'.

Versus

“.“ Union of India end ptherSese sevseOpposite-partiase

Wk

I, Uma Shankar, aged about 34 years, son
of Sheo Rsten lal, resident of Villags and Post
0ffice Dahawan, District gitapur, do hereby

colemnly affirm and state on oath a8 unde ™=

1e That the deponent is the'n@titioner hin e 1f
and ig thue thoroughly conver eant with the facts

gtated in the abpvg-noted writ petitione

2 That the cantents of peras 1 to 15 of this
tha above;ns’bsd writ petition are true to depo-;
nent' 8 own knowledge =nd those of para 16 are
beliagved by me to him to be truee

g’
Iucknow dated,
July ¥ < 1984 Deponent

I, the abovenamed deponsnt, do
heraby verify that the contente of
peras 1 and 2 of this affidavit are




trug Yo my own knovledee; that no part

of it is false and that nothing material

hae been ConCealed, so help me God e

(

Lucknow dated, ) _
Deponent

Julys o, 1984

I identify ths deponent who has gigned in

8l e CEe - Y F
my presence B(LI““I)@“" :

(S-K.Tripathi%
9lerk to 8ri S.P.Shukls,
advocetae

Solemnly affirmed bafore me on 3 ¢ 71984
atlc-)o AeMe/Polis by Sri Uma Shanker, the deponent,
who ig identified by Sri Santosh Kumer Trip=thi,
0lerk to Sri S.E.Shukla, Javeeate, High Court,
A11shabad, Iucknow Bench, TuCknowe

T have eati efied myself by gxanining tha 1

dapore~t that ha under stard a the contante of this

af figavit which have began read out and expleired

\/, by mge

} W § A ¢ S,
\ LY\
| ) N
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Tn the Hon' bls High Jourt of Judicature st 21lshabad,
8itting at Lucknowe

o

e @ a [ i
3ivil MisCedne Yoo - (W) of 194

——— e

Uma Shﬂnk&.POQOQvoo0000000000.ooocooooo.o‘%l}l)liC&ﬂto

Tn ra: | L"Z
writ Patition m:'?j__oé 1984

Uma Shankar0000000¢ooootc egoogooeccoe ..oPeti'bioner-
Veraus

Union of Indie & olthel Secocecee oOpp()Si't -7 gl tie Se
Application for Interiu felief

¥herefore, for the factea nd reasens mentioned
in the sbove-noted writ petition filed on date, it
ig most respectfully prayed that this Hor ble Court
mey graciously be p las sed tg stay the operation and
impleme;tation of the impugned order dated <3.7.1984
nassed by the Oppoeite;pa_!‘ty noe2 as containad in
:Annaxu!'e:-g ti11 the finel decisicn of the writ
petitione

An sd=-interim relief to the same affect may
also kind 1y be passed.

W
Lesv
- Lucknow dated, Advecate
July , 1984. Counsel fgr the Applicant

y
/
,"
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In the Hon* ble Figh Sourt of Judicature at A11lshebad,
gitting at Iucknowe

givil Ulec-An-%m. L ER '}?) of 1984

"SRR
TN\
Ve

n\\

Uma Sh.ankar....u.....u.........o.u.u-.'.gpplicant.
In re:
writ Petition Woe372% of 1984
Unma Shankar..........u...u.....uuo....oPetitioner.
Versus

Union of Imiﬂ and Other 800ooootoooo.oﬁppOEite-Parties.

{‘h applicetion for Intgrim Relief
ad igherafore, for the facts and reasons mentioned

in the mccompanying affidavit, it ie most respectfully
prayed that this Hort ble Court may be plezssd to dinec'b
the opnamtn-narty noe? to allow the netitiorer to dis- r
charge hig duties as Extra Departmental Branch Post
Vaster st Dshawan Post of fice (District gsitapur) and
pay the salarigs and allowarces to himdus from July,
1984 onward g without any furthet delaye

Such other order =8 is deemed fit and p"op@!.‘ in'

pasced «
< = 618‘””)% ‘

Luck now datted, Ad VoRAlg
September g "1984. Counsel for thg ppplicant




Tn the Hor* ble High Jourt of Judicature at allshabed,

gitting at lucknowe

R M B AT W A L
In re:
0ivil Fisc edneTo A (W) of 1984

(Applicetion for Intgrim Relief)

1984

2 AFFIDAVIT , Una Shgnkpl'.oo-ocooo..o.ooo.ooooooot,coocooépplicu,n'bo
64

In re:
writ Petition Woe37& of 1984

;‘;;;fv ‘-;({/6\‘( ‘ :_;\‘_?&Ba Shaﬂkarocooooooooooo»coaoooo...oooooocf’etitionel‘o _
| “"I}\\' R Union of India and other 8.oo.ctoooﬁoﬂpﬂOSitecPﬂtie80
Nt ey

T, Uma Shanker, aged asbout 34 years, eon of
Shgo Ratan lal, resident of Village end Post of fice
Dahewan, District Sitapur, do hereby solemnly affirm

and state on oath as under:-

1 That the deporent is the petitioner himeelf
and is thus thoroughly conversant with the facts
stated hgreinaftere.

2e Thaet the preesnt writ petition has bgen filed
by the petitioner challenging the orcer of the opposite
[/ party “°f3 iseued on 23+741984 (as containgd in
" Anmemuire-2 to the writ petition) laying off the petitie.
-nar from hies dutigs as gxtra Departmental Rranch
Post Master, Dahawan, District Sitapure

L That the said order has bagn challgnged inter;




/

. 2 Yo y

alia on the N:ound that the impugned order hua baen
passed by the oppomte-party noe3 illegslly, arbi-
trarily and without any Jurlsdictlon/nn!&ﬁ the

conditione of rule 9 do not existe

4. That the @aid writ petition was pdmitted in
this Hor ble Court by a Divieion Berch coneigting of
Hon'® bl MreJustice DeWeJha and Hort ble MreJustice
Brijgsh Kumar on 31.7.1984, on which dete their

Lord chipe were nleased to pass thg interim order as
quoted below, on the Interim Relief application of
the petitioner :-

Woarned Couneel for the Union of India isg
allowed two waeke time to file counter affidavit
ger ving copy thareof outside the Jourt on lsarned
counsel for the petitiorer who may file rejoinder
affidavit within another ten dayse List this
application thereafter bafore the lesrned Single
Judge for further orderse TIn the meantimeg, the
petitioner will not ba relieved from the of fice
of the Extra Dapartmental Brarch Post Master , Post
office Dahawan, District gitapur, if he has
already not been relieved and the impugred order
dated 2271984 (q\nnexure.-. 2) shall remain Bua;
perdeds *

Se Thet a cartified copy of the aforesaid order
wae obtained by the p@titioner on 1841984 and was
served on the onnositra-mrty noe? on 2481984 anlong
with a covering lattere

6e That in fact the petitioner was on leave from
24th July, 1984 and had given his charge of the pxtra




» it .
v
4.3

KBranch :
Dapartmental/Post taster, Dehawan to his wife Srimsti

onwati Devi, which ie permissible urder lawe

Te That after the opposite;party noe3 came to
know on 3lst July, 194 abut the stay order having
been granted in favour of the petitioner, he mali-
ciously appointed Srimati Rem yohini Devi as the
gxtra Denartmental Branch Post Master without any
frech selection and acked her to open new books and
execute the work of pxira Departmental Branch Post

’ W atere This wae done on 1.81984e But the deponent
underetand g that some work ie shown to have been done
by Srimati Ram Liohin;lsgziggbefore 7147 «1984 to take
the sdvantags of the/sexxing clause % f he has
already not been reliaved * and thawrt the orders
pasged by this Hon' ble Tourt on 3le7e19%4e

Be That the entire charge of BeDeJournal, BeOe
Accounts, Saving Bank accourts, Time Depoeit Books,
mationsl Saving Jertificates, geals etce relating
to Dahawen Branch Post 0ffice are gti11 1ying with
the petitionere
%e That no notice or order in writing was pa ssed
by the opposite-party no.3 or any higher authority
after 23¢701984 till now directing the petitioner to
)QL hand over hig chargee

} 10. That no order or intimation so far has baan

jesued by the opposite;party noe? of anyone of the
author itiee to the netitioner intimating him that he
had baen *raliaved® from his noct of pxtra Depart.;
f mental Branch Post Master in pursmuance of Annexul g- 2

} even if it is assumed (though not admitted by the

M petitionar) that the patitioner vas relieved in an
7 unilateral =ctione

bhe o8 . e
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11. That by the aforesaid clever device, the
oppoeite;party noe? is treating the petitioner as
out of the job =nd is not sllowing him to function

as Extra Depsrtmental Branch Post Mastere

12 That Srimsti Ram Mohini Devi ie not the
resident of Village Dahawan and does not reeside in
the village: shg infact rgsides in the city of
Sitapur itself so that thg public of the area has
been put to a grest inconvenience beCzuse of the
disIocation in the postal work caused on account of

Srimati Ram Mohini' s staying st gitapure

13«  That Srimati Rem Mohini Devi hai also madg an
applicatinn for being appointed as the gxtra Depart;
mental Branch Post Master along with the petitioner
ard at that timg she had filed & forged certificste
supnosed to have been issued by the Gram Pradhan
regard ing har character atce as rgquired undgr the
rulese Subsequently, the said Pradhan himeelf f1i led
an affidavit before the oppo Eite:.'pal'ty nned stating
that he had not issued any such certificake in

favour of Srimati Rem Mohini Devi-; she did not hold
any land in the villege and the khetauni extracts
filed by her were hozuse T A Copy of the sforesaid
affidavit filed by Gram Praghan is Anpexure-A to this
affidavite Thig being the state of affairs, Srimati
Rem Mohini is not even elicible to be appointed as
Extra Denartmental Branch Post Master as she is guilty
of forgsrye '
14  That the prevention of the petitioner from dis

charging his duties a8 FeDeBePulfe is wholly illegel
and srbitrarye




156 That the petitioner has been paid his salary
only upto June, 1984 and hes not been paid his
galary for the months of”Jul;y and Aucust, 1984 so
far, slthough even au:rlwﬁnby the words of the stay
order granted by this Hor ble Court, the petitioner
has not so far been 'relisved* and is holding the

charga of his office even nowe

Incknoy d ated, , g
Sep gm‘ger a@?, 1984, B3z eh
Deponent

I, the abovenamed d eponent, do hereby verify
that the contente of paras{ He &~ "5f thie
affidavit are true to my own knowledge and those of
pargs' o are beligved by me to be trug; that
woE no part of it ie false ard that nothing meterial
has bgen Concealed, so halp me Gode

Iuck now dated, ) :
Sevtanber 7 , 1964} SR
Deponent
1 ide:éoify the d eporent who hgﬂ gigned in my
r j . - »
Merk to S!‘i SoPoShUle.

'ldViﬁﬂtSc

Solamnly affirmed before ma on 2 «9.1984
at c220Ale/P.li, by Sri Uma Shankar, the deponent,
who i identified by Sri Santoch Kumiu‘ Tripathi,
Clerk to Sri SeP.Sjukla, Advocate, High Court,
411shabad , Iucknow Bencfl, Iucknowe

T have satiefied myss1f by examining the
(lggopent thet he understard s the ¢ ontents of this
of fidavit vhich have heen read out amd explaeined by

MNee
@L

(RAGHUPAR SINGH)

L
Dace '3 ?/.8}% R e ik oo e

/
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In The Hon'ble High Court Of Judicature At Allahaba

\

> (
| e g o fag moneh Lusigan - 00 </

Writ Petition no.3762 of 1984.

Una Shanker--=-==emcameaww-=-a- petitioner.
versus
Union of India and others.------ opp. patties.

Afplication for condonation of delay in

_filipg_counter - affidayii
For th.e facts and reasons given in the

accompanying counter- affidavit it is respectfully

prayed that the delay in filing the counter

affidavit may kindly be condoned and the counter
affidavit which is being filed herewith be

accepted and taken on record.

Do

( U, K. DHAON)

Lucknow dated Add. Standing Counsel

Gentral Government.

: 9.10.84.
“‘ 15.,—’v q - cf?\sr—
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Director of Postal Services, Lucknow Region,
Lucknow the services of the petitioner were
terminated with immediate effect under Hule 6
of Extra Uepartmental Agents (Conduct and
Services) Rules, 1964 vide Uffice Memo No. A-
90/, dated‘July 20, 1984. A true copy of the
letter dated July 13, 1984 is filed as Annexure
L= and true copy of the lemo No. A-90/&, dated
July 20, 1964 is filed és Anpexure C=2 to the

counter-affidavit.

» 10. That the contents of para 9 of the writ petition

as stated are denied.

11z That the contents of para 10 of the writ petitian
as stated are denied. It is further stated that
the petitioner was avoiding to receive the termi-

nation prder dated July 20, 1984 and, therefore,

the same was passed on the door of his house on
July 28 1984 . It is further stated that the copy
of the Memo No. A-90/&, dated July 20, 1984 was
o4 ... also endorsed to the Inspector of Post Offices,
22 ‘s L ?k; Sitapur and he was asked to . get the charge trans-
;“ i ferred to Mail Overseer immediately. The Inspector
Gi$p( } 4Y;of Post Offices, Sitapur Central Sub-Division
| ordered Sri Raghunath Prasagd Uberseer I lahmoodabad
S to take complete charge of Extra Departmental Bn
| Branch Post Master, Dahawa and to work as such t
till further orders by letter No, A/Dahawa,
dated July 23, 198,

12. That in reply to the contents of para 11 of the

writ petition the contents of Exr Annexure No. 3 are
{mﬂww\

s not disputed. Most of the contents of this para

are denied. It is furgher stated that the Mail
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In the Hon'ble High Court of Judiéature at Allahabad = /;L/
(Lucknow Bench) Lucknow.
P
Writ Petition No. 37.24 of 1984
/U/wu %Mr
" e R T Petitioner
Versus
]‘I;\ ﬂdvycyﬂ QAJLL3-¢LJ EQZPwi .
be s % I8 e B ke BT g M e h: BN L Respendents.

REGISTRAR,

I am appesring as the Central Government
Standing Counsel, en behalf uf Retitienmer/Respondent/

Opposite Parties.

¢ NEAN

U.K. DHAON
Advocatae
Additional Standing Counsel
Central Government
Dated : 3)-7-8Y A11lahabad High Court
(Lucknow Bench)
Lucknow.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, (ORCUIT BENCH,
LUCKNOW
M,P, NoO. of 1990
in re :

T,A, No. 1519 of 1987(T)

(W.P, No. 3726 of 1984)

e ¢

Uma Shanker sos P Applicant

in re :
(T.a, No, 1519 of 1987(T) W.P, No, 3726 of 1989)

Uma Shanker 55 & o @ Petitimer/
Applicant
versus
Union of India and others voo vs» Opposite Parties/
Respondents

Fixed for 9.3,1992

AFFIDAVIT

I, Uma Shanker, aged about 41 years, son of Shri Sheo

Ratan Lal, resident of Village and P.O. Dahawen, District

I (:? Sitapur, do hereby state on oath as under :-
Oﬂ“}m,\
= . That the deponent is the petitioner/applicant in the

: \\ \ 1.
2%\ = \A.
2\“*> above noted case and he is fully conversant with the

facts deposed to in this affidavit.

That the deponent preferred a writ petition No, 3%28
3726 of 1934 in the Hon'ble High Court, Luckrmow in

July 1984, against his disloding from the post of

E.D., B.P.M,, Dahawan, District Sitapur in an arbitrary
and illegal manner on the purported order passed by the
respobndent No, 3 vide his letter dated 23.7.84, a true
opy of which is annexed as Annexure - 2 to the writ
petition, In this order, the respondents did not

disclose that the deponent's services were terminated

v\
zr
2k J,’.'\\A‘ N
CAS

and in his place some other appointment was made.




3.

4.

o2

2=

That the appointment of the deponent was made after

observing all due f£}ormalities and after calling the

names of candidates from Employment Exchange in a
regular manner against a vacant post and the same could

not be rescinded or altered without a show cause notice

to the deponent,

That the Hon'ble High Court, Lucknow Bench was pleased

to pass an interim order dated 31.,7.84 that the deponent
would not be relieved from the ofiice of the E.D. B.P.M.
Post Office Dahawan, District Sitapur, if he had already

not
/been reljeved and the impugned order dated 23,7.84
(annexure-2) shall remain suspended.

That the opposite parties/respondents did not honour the
said order passed by the Hon'kle High Court, a copy of
which was served on the respondent No, 3 on 2,.8,84,

The charge of the post office was not transferred by

the deponent nor he was relieved of his post, All

these facts were brought to the notice of the High Court
by the deponent vide his application filed before the

High Court in September 1984.

That the counter affidavit to the writ petition was

filed by the opposite parties/respondents in September,

1984 ani then only the deponent could know that the

services of the deponent were terminated by alleged
order dated 20,7.84 and one, Smt, Ram Mohini Devi was
ordered to be appointed in his place under instructions
given by the Director Postal Services, Lucknow, who is
not the appointingZ authority for the post of E.D, B.P.M,

The orders passed in the deponent's case were prejudi-

cial, incompetent, malicious, irregular and void. |

contdeso3

I



8.

9.

1C,

12,

-3-

That on coming to know that the services of the
deponent were terminated by order dated 20,7.84 and

one, Smt, Ram Mohini Devi was ordered to be appointed
in his place under the instructions of the D,P.S,,

Lucknow, it became necessary to amend the writ petition
by challemging the order terminating the deponent's

services and appointment of Smt, Ram Mchini Devi,

That the deponent, uncer advice of the then counsel,

sought to nove amendment to the writ petition and also

preferred tc file rejoinder affidiavt to the counter
affidavit. The amendment application and rejoinder

affidavit were prepared and their copies were given
to the clerk of Shri U.K, Dhaon, Advocate, the then

counsel for the Union of India on 23,11,84. The
original copies showing receipt of their copies to the

kX% salé clerk on 23,11.,84 are being filed separately,

That the case was transferred to the C.A,T,, Allahabad
on its creation, after November 1985, and from there

it was transferred to Lucknow Cirauit Bench,

That the case was dismissed for default on 20,323,920 and
en application it was resotred on 11,12,.80, and then

the application for amendment was moved afresh .

That the case was taken up on 7.,2,21 and while consi-
dering impleadment of Smt, Ram Mohini Devi as a party

to the case, a questicn was raised whether Smt, Ram
Mohini Bevi who had beem working as E,D, B,P.M, in

place of the deponent from 1984 might be impleaded
having regard to the time of limitation for which the

deponent®s counsel sought time to offer explanation.

That the deponent took immediate action for amendment
of his petition on coming tc know that his services

were terminated and one, Smt, Ram Mohini Devi was
contdee d

R IIRRaS——————mm——mTmmmm
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13.

14,

Lucknow

wba

proposed to be appointed in his place, on receipt of
the counter affidavit, in September, 1984, and although
the copy of amendment applicaticn was served on the
Govt, counsel through his clerk, the same could not be
filed in the court for want of proper opportunity, as

stated earlier,

That the carnal point involged in the caséithat the
deponent's services were wrongly, prejudicially,
maliciously and arbitrarily dispensed with against
which the deponent has sought for remedy and the
appointment of Smt, Ram Mohini Pevi is a consequence
sk to that and therefore, it would be proper and in
the interest of justice that Smt, Ram Mochini Devi be
also made a party in order to have adequate opportunity

to put up her case,

That it would be expedient in the interest of justice

that the amendments as proposed by the deponent are
allowed for proper adjudication of the controversy in

issue by this Hcn' kle Tribunal, after giving proper

opportunity to Smt, Ram Mohini Devi as well,

(

b o

\5 WA EAN

Dated : MW ,2.,92 DEPONENT

VERIFICATION
1, the above named deponent, do hereby verify that the

contents of paras 1 to 12 are true to my perscnal knowledge
and those of paras 13 and 14 are believed by me to be true,

.o
Signed and verified this\|!N day of February, 1992

*“HES ggcknow.

- e

e

s \\ N :,@\;'.v.'\\L TN

I identify the deponent who is
perscnally krown to me and has signed
before me, . %\

\\\\ \AA/

(M. DUB‘"‘Y
AQVOCate.
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) IN THE CENTHAL ADMINISTRATIVE ABIBUNAL
" ADDITIONAL BENCH: ALLAHABAD
CIRCUIT BENCH LUCKNOW,

0.A.NO, of 1990.

1990,Li
AFFIDAVIT
63 /81

. HIGH COURT. #&
ALLAHARAD |

Uma Shankaer., Applicant,
Vs.
Tha Unilon of India and ors. Oppe.Partisas,

Affidavit.
T Uma Shankar aged about 40 years son of 4
late Shiv ratan Lal r/o villags and post
Dahawa, dlstrict Sitapur do herspy solemnly
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af firwed herewlill ag undéer:-

1, Thet the deponent 1s filllng herewlih an
guopolication for restoration of the ap_.lication,

2. Thst the contents of paras 1 to 4 and
6 of the application are true 1o 1ne
C}U— knowledge of the deponent,

§§6% | o
s That the contents of paras 5 and 7 ol the
application are true to the bellel of tue
deponent, ‘

Bhidien
DATED: 21.9,1990 Deponente,
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IN THE CENIRAL ADMINISTRATIVE ADIBUNAL
ADDITIONAL BENCH: ALLAHA4BAD
CIRCUIT BENCH LUCKNOW,

O.4,N0, i 1990,

Uma Shanker, Applicant,
VB e
The Union of Tudia and orls. CppeParties,
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1 Una &hanker aped about 40 yesars son of
late Chiv ratan Lal r/o village and post
Dahawa, dilstrict Sltapur GO Qer¢dy soldinly
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+ CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH LUCKNOW

Ko
T.A. NO.1519 of 1987 (T)
(WeP. NO, 3726 of 1984)

Uma Shanker ecscee Applicant.,

Versus

Union of India & (P&T) eeceee Respondents,

20,03,1990,

Hon. Mr., D.K. Agrawal, J.M.

Hon. Mr. K, obaﬂa' AM,

The vpetitioner has not appeared despite of
thé?botige served to him, It appears that the applicant
haS lost intevest in persuing the matter, Therefcre, the
writ'petition is dismissed without any order as +n costs, ;
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A3 *rtatrat 1 \ '
Ms/ Bamtral Adpministiotits
S. EX ‘;;q_l),‘ ‘; enek i




]

. | ' . X\Nv : /7/(

~

. IN THE CENTRAL ACMINISTRATIVE TRIBUNAL‘,ALLAHABA”
1] ' .
GIRELET ?E;Gh LUCK\D“ ﬂycz(Gandhl Bhawan D'p.Rosidoncy
¢ G £ Lucknow -
% lL / /—*//l/""
:’no.unT/LKU/le/CB Paticd the i° e s G S
TaRNo, + of S g e
Loy . e prea il B 2
i AFFLISHRE T g
Versus
i L & .f{’ |
; : ARESFUNQﬁNT's
0\ Lo | heole ] ! \'x
i} = : ‘ :
J 10 ¥ )
Iyee ) o Licgf L 5
¥
dh(ruay thh Targinally netud cases has bean transforred by J
e . Urder the provision of the Administrativg [

T:ibUhal'Act 8, T 1985 and rogisiepad: in <Nis Triounal as above, f

i O Ry
7 wrlt Petiticn pPo i The Tribunal has fixed date nf .
/ 2 £ / G o
fi- of 198 i b { ; ’ 408

. The heant
“Mu*‘.wmmh.,?*-,f Lk v 29 o The hearina
of the Coutt of

of the matter,

1
: a 1si2p nut { If n» aprocarance is' made
Of Ordor-date: / S i en. your hehalf by your seme
e_passed by _;__'_w § ane duly auvtharised ta Aot

anAd plead on your behalf

s |

tha mattor will bo neard and decided in yous absznece,

} » Given under my)wwr?sual of the Tribunal this 2
¥ el"' iy

s Lt b e £ 49nG

cinesh/ ~ ¢ =
o~ ! ; A 4 Z Lo . B
BF L ! , S : / ‘

4




SeNEE s 74

IN THE CENTRAL ADNINISTRATIVE TRIBUVAL
» ALLAHABAD BE"CH

< 23=A Thornhill Road, Allahabad=%11 =01

S >
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2o "  DeYRendhaua, Advecate, Lucknow High Court

UhCI‘PaS thB mergwjally nOLE}d cases ha,3 been transferred by
Lucknou Hioh Court :

T T e S S 3

Under the provision. of the

e

Administrative Tribunal Act XIII of. 1985 and registered in this Tribunal

as abave,

AR o S 16537 e S s e 5.0, e v, ®

. ‘. "Wv')?’) ) . . .

Jrit Petition No,. ”'“"“_ AR § The Tribunal has fixed date of
it ol

of 183 @

Se¥%e89 - - 4055 . 1
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of the Lucknow High Court, Lucknou hearing of the matter at Gandhi

Bhawan,Opp. Residency, Lucknow.,

T A D B TS ol oA 43 eory. L am 2as i vyt v

w2

If no appeardnce is made cn your

behalf by your mame one dﬁly authorised to

N

act and plead on your behalf

B R
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the matter will be heard and de:ided in your absence,

Given under my hand seal 'of the Tribunal this

e e o ——

day of 1989
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